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the country. I think that could be , one of the
incentives. You must have made an effort
during the last 33 months when youT party was
ruling. Unfortunately, that would only create
contusion and nothing else and I am sure you
would not like to play that ibie once again.

SHRI MANUBHAI PATEL: It will help
in politically pressurising the process.

SHRI CHARANIJIT CHANANA: I do not
think any other point was raised. So I once
again request the House to pass the Bin.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKAITNI): The question is:

"That the Bill to amend the Hindustan
Tractors Limited (Acquisition and Transfer
of Undertakings) Act, 1978, a; passed by
the Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Now we
takg up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 loere added to the Bill.

Clause 1, the Enacting Formula and t"e
Titl, were added to the Bill.

SHRI CHARANIJIT CHANANA: Sir, i
move:

"That the Bill be passed."

The question was put and the motion was
adapted.

THE MICA MINES LABOUR WEL-
FARE FUND (AMENDMENT) BILL,
1980

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Now w, move on to
the next item. The Chairman was informed
that the Deputy Minister, Mr. P. Venkata
Reddy wil] move the Bill.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P
VENKATA REDDY): Mr. Vice-Chair® man,
Sir, I beg to move:

"That the Bill further to ameno the Mica
Mines Labour Welfare Fund Act, 1940, ae
passea by the Lok Sabha, be taken into
consideration."

Sir, the Mica Mines Labour Welfare Fund
Act. 194S was brought into force with effect
from 23rd April, 1946. enabling thereby
constitution of » Fu.ii for the financing of
activities to promote the welfare of labour
employed in the mica mining industry The
Act provides for the levy of the cess as a duty
of customs of all mica exported from the
country at sucjs rate not exceeding 6-114 per
cen ad valorem as may from time to time be
fixed by the Central Government by
notification in the official Gazette. The
present rate of cess which is effective from
15-7-1974 i  3J per cent ad valorem.

The mica mining industry is concentrated
mainly in the States of Andhra Pradesh, Bihar
and Rajasthan and there are approximately
9,000 workers employed in it. The Welfare
Fund has been utilised over the year." to
finance various facilities for the benefit of
these workers. These relate mainly to running
of medical ana health care institutions,
sanction of grants-in-aid for subsidised
housing and for schemes of drinking water
supply,  disbursement of  educational
scholarships  and  implementation  of
recreational programmes for such workers.

Section 6 of the aforesaid Act empowers
the Central Government to make rules to
carry into effect the purposes of the Act. The
Act does not presently provide, that th, rules
so made by the Central Government be also
laid before Parliament, as is generally
provided fox in all sucfc legislations
undertaken since 26-1-195%*.
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[Shri p. Venkata Reddy] * This aspect came
up for review by the Committee on
Subordinate Legislation (Fifth Lok Sabha) who
in their 14th Report desired that the Govern-
ment should undertake a review of all Acts
with a view to finding out whether these
contained a provision lor laying of rules framed
thereunder before Parliament. The Committee
on Subordinate Legislation (Sixth Lok Sabha)
in their 19th Report specifically desired that the
omission obtainable in the Mica Mines Labour
Welare Fund Act, 1946, should be made good
at the earliest possible  opportunity.

; in this background that the present Bill
has been presented to this House  for
consideration. The Bill

s to insert sub-section (2) under section
6 of the Mica Mines Labour

tare Fund Act, to provide that every rule
made under the Act shall

laid appropriately before each House of
Parliament.

Sir, with these brief remarks, I
commend to this House the eonsidera-
i and passing of this  Bill which
has already been passed by the Lok
Sabha.

The question was proposed.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Now, Mr. Ghouse
Mohiuddin Sheikh.

SHRI GHOUSE MOHIUDDIN SHEIKH'
(Andhra Pradesh): Mr. Vice-Chairman, Sir, [
thank yon srery much for giving me this
importunity to speak on , this Mica Mines
Labour Welfare (Amendment) Bill. At the
outset, let me congratulate the Deputy Labour
Minister. He is a person who is familiar with
the difficulties of labour and who hails ni that
district in Andhra where mica mines are there.
He is a person who is having sympathy and a
.soft tier... (Interruptions)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Sheikh, it is my
mistake. The Opposition has to open the
debate. Mr. Dhabe.
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( THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITARAM KESRI): Mr.
Dhabe was not here.

SHRI SHIV CHANDRA
(Bihar): He was here. .

SHRI S. W. DHABE (Maharashtra): Mr.
Vice-Chairman, Sir, this amending Bill which
has been moved, though important, is of a
formal nature. This Bill has been moved in
pursuance of a recommendation mad* by the
Committee on Subordinate Legislation.

[The Vice..Chairman (Shri Dinesh
Goswami) in the Chair]
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This is a salutary provision which I is going
to .be made and this will give i an
opportunity to this House and the other House
to consider and find out whether the rules
have been appropriately framed for
implementing thi ! purposes for which the
Act has been enacted.

Sir, under section 6, there is a provision for
making rules on a number of matters like
service conditions, grant of money from the
Fund for housing and other related purposes,
the composition of the Advisory Committee
and so on. Many matters have been provided
for under Section 6. It
is very seldom this Mica Mines Labour and its
activities come up before this House for
consideration. Hence, I would like to place
before this House some facts and som,
difficulties and miseries of the mica workers.
Mainly, this industry is in the private sector
though this is a very important basic material.
More than nine thousand workers are involved
in this. There has also been a large export of
mica during the last many years. But it is
difficult to understand why this mica industry,
which is a basic industry like coal, is not
being nationalised. In 1946, this Act was
cnacted where it was provided that there
would be a levy only on expect. Under
Section
j 2 of the Act, what is provided for is that there

will be a levy at the rate of
I 6 and one-fourth per cent. When, in the case of

industries like coal, man-

—
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ganes, and so on, there is a levy on internal
consumption also for the purpose of the
welfare of the workers, I would like to know
from the hon. Minister why, in the case of
mica, this has been confined only to export.
This opportunity should have been taken by
the hon. Minister to amend this Act so that for
the purpose of the welfare of the mica
workers, levy is made on internal
consumption also in addition to export. The
collection is very meagre now. In 1974, this
levy was thre, and a half per cent. Now, six
years have passed. Steps should have been
taken tot increase this at least 5 per cent so
that there is sufficient fund for the welfare of
the mica workers. Hence, i would plead with
the hon. Minister to review this rate which has
been fixed about six years ago, at three and a
half per cent. The provision in the Act says
that this can be increased to six and a quarter
per cent. Therefore, in order to give proper
amenities to these workers, it is necessary that
the rate is increased from three to five per cent
at least, so that sufficient funds can be
collected.

In this connection, I would like to say that
th, housing facilities for the workers are very
poor. Medical facilities are not adequate.
There is no scheme for paid educational leave.
The ILO Convention in 1973 has put it that
the workers who want to improve their
education, should be given paid educational
leave and all other facilities. In the 1979-80
Report of the Labour Ministry, under head
"Welfare in Mica Mines" on page 51, it has
been said:

"7.14. The estimated income and
expenditure of the fund for 1979-80 are Rs.
90 lakhs and Rs. 80 lakhs separately
respectively as against an income of Rs.
89.12 lakhs and expenditure of Rs. 69.83
lakhs during 1978-79."

It is difficult to understand why there is an
unutilised amount, and sufficient money has
not been  spent on
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the welfare activities of the workers. We find
that in one year Rs. 10 lakhs were not spent
and in the other year Rs. 20 lakhs remained
unspent. About the housing which 1 was
referring to, I quote from the same Report of
the Labour Ministry, page 52, paragraph 7.16.
It says:

"Housing: Under the low Cost Housing
Schem, for the Mica Mines, subsidy is
made available to the owners upto 75 per
cent the standard estimated cost of Rs.
6825 in ordinary areas and Rs. 7925 in
black cotton or swelly soil areas, or 75 per
cent of the actual cost of construction,
whichever is less, for providing houses to
miners. Twenty per cent of the total
admissible subsidy is now. payable in
advance to the mine managements. Under
the Departmental Housing Colonies
Scheme, a total of 110 houses (50 at
Jorasimar, 48 at Damchanch and 12 at
Dharbey) have been constructed by a
management in Giridih. 625 houses have
been constructed under low cost type (I)
housing scheme."

It will be seen that the programme
of housing iy so meagre. Against
9,000 workers hardly 665 houses have
been constructed. Similarly, I find
there is not much attention paid to
fatal accidents and workers' injuries
on duty. Under the Fatal Accident
Benefit Scheme Rs. 2770 were granted
to the widows and children of the
mica miners. It is a mockery of say
ing that there is a benefit scheme for
fatal accidents. Only a meagre
amount of Rs. 2,770 has been distributed as
compared to about Rs. 20,000 given as
compensation to the rail and coal industry
workers. Therefore, my suggestion is that the
rate should be increased so that sufficient
funds are made available for the mica mine
workers' welfare.

Medical facilities are also very
meagre. This subject was criticised by
the National Commission on Labour.
In its report in 1969 it has been stated
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that the medical facilities are very poor. On
page 135, para 11.10 (a), under head
'MEDICAL, it is said, I quote:

"Elaborate arrangements have been made
for medical facilities to workers employed
in collieries by the Coal Mines Labour
Welfare Fund Organisation through a net-
work of Thospitals and dispensaries,
including Ayurvedic dispensaries. The
Fund also gives grants-in-aid to
dispensaries set up by colliery owners.
Arrangements have been made for
treatment of cancer, T.B. and othe,
malignant diseases. The Mica Mine Labour
Welfare Fund too has made similar arrange-
ments though on a smaller scale."

But there is no provision for the mica workers.
On, of the most important suggestion which
was made by the National Labour
Commission in its Report at Page 139 was that
there should be a common general mines
labour welfare fund which can undertake the
welfare activity in respect of workers in all
mines. The medical facilities arranged by this
new fund should include maternity, ante-natal
and post-natal care, child welfare, family
planning and prevention and control of
malignant diseases. It has also suggested that
not only the funds should be pooled together
but the medical facilities also should be pooled
together for all the mine workers—like those
of coal, mica and other mines. This is a ver,
inmortant recommendation made by th,
National Labour Commission that instead of
having , separate Welfare Fund for each mine
and for each mineral, which is costing large
administrative funds, it will be better if we can
have on, general Mines' Labour Welfare Fund
which can administer and control the entire
welfare funds. Therefore, my two suggestions
are—firstly, the rate should be increased; and
secondly, common pool facilities and a
common Welfar, Fund should be constituted
so that the mice workers
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i can also get better benefits along with the coal

workers and others. With these words, I
support the Bill

SHRI GHOUSE MOHIUDDIN SHEIKH:
Mr. Vice-Chairman, Sir, I thank you very
much for giving me this opportunity to speak
on the Mica Mines Labour Weifare Fund
(Amendment) Bill. 1 welcome this Bill. It
further augments the facilities for the welfare
of the mica labour. I also welcome the
Deputy Labour Minister, Mr. Reddy, who has
assumed office in the Labour Ministry re-
cently. He is a man who is having a
sympathetic view towards not only the mica
mine labour but all the labour in general. He is
a man having a good disposition towards the
labour particularly.

Before going into the questions of the
welfare of the mica min, labour. I would
request you to permit me to mention about
mica export because

1 it is inter-related with the welfare of the mica

labour also. So far as mica

I export is concerned, if I am correct, before

1954 or 1955, it was given a free hand. There
was little interference from the Government.
But when Mr. Manubhai Shall was the
Minister

j incharge of international trade, he introduced

letter of credit for about 90 per cent so far as
export was concerned. Subsequently, next
year or so. he introduced the provision that all
exporters must get letters of credit

for 100 per cent. Now, every exporter
cannot be expected to get a 100 per
cent letter of credit wunless he has
got personal contacts at the other
end. So it is impossible for any man
to have a free hand so far as export
is concerned. Thereby, most of the
people who are in the field—particu
larly the middle class exporters are
eliminated. Only those people who are
substantially rich and wh, can be counted on
fingers are left in the field.

Further, the floor price has been fixed.
Regarding this. I want to bring to the notice of
the Hous, that mica
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trade is a monopoly. Mica production is such
that nowhere in the world, except in some
parts of Mexico or African countries, is mica
produced. Even in these countries, the quality
of mica produced is not that much good as it
is in India. The mica produced in Maxico is
soft mica which is not of as good a standard
as the Indian mica. The mica that is being
produced in the African countries is also of an
inferior quality. So we are having a monopoly
of controlling the mica trade in the whole of
the world. But when the floor price has been
introduced and doubled by 100 per cent or
200 per cent, all of a sudden we And that the
people at the other end are not prepared to
place orders for mica exports. Countries lik,
the USA have gone in for synthetic mica. But
the durability of that mica is not of standard
and"the quality is also inferior. So they have
no other gy but to come to us. Only thing is
that because the prices have gone up hundred
per cent, they are going in for back-door
tactics of suppressing the invoices and
adopting dubious methods. In one way such
things are there. We are losing the cess on
mica that i; exported.

So far as smuggling of mica is concerned, i
am very sorry to say that most of the mica is
being smuggled into neighbouring countries
like Nepal and the newly-formed country of
Bangladesh. Most of the mica is smuggled
into Nepal. This Himalayan country where
there is little source of mica production, just
to avoid the 40 per cent cess, most of the
people are smuggling mica into that country
and they are exporting to foreign countries
like England where our mica is being sold at a
rate cheaper than the actual rate that we are
quoting. This is the pitiable condition so far as
mica export is concerned. I particularly want
to draw the attention of the Government to
this and appeal that this mica smuggling
should be stopped immediately. Ther, is a hue
and cry so far as smuggling is concerned, but
so far as I know, little attention is paid to it
and still smuggling is going on.
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Sir, before coming to the actual welfare of
the mica labour, I want to say something. This
Act was introduced, as the hon. Minister said,
in 1946. These mines are situated hi interior
forests where there are no facilities lik,
housing, roads, water and medicine. And, Sir,
we will be doing no justice to welfare unless
we talk about wages. The wages the mica
labour are getting are far inferior if you
compare them with the wages the coal-mines
labour are getting. Here 1 will give, for your
reference, some figures. The minimum
monthly wages a coal-mine worker is getting
are Rs- 438 whereas a mica-mine worker is
getting only Rs. 210. There is a vast
difference in the wages. The daily wages of a
mica miner, so far as an unskilled worker is
concerned, are Rs. 6.96. A semiskilled worker
is getting Rs. 8.70 and a skilled worker is
getting Rs. 10.45 per day. Unless we increase
their wages and unless a clear Wage Board is
constituted, I think no justice can be done so
far as the wages of these poor mica workers
are concerned. Moreover, though prices have
gone uP by 100 to 200 per cent, there is no
relationship with regard to the increase of
their wages. So Sir, i request that a clear
Wage Board may be constituted. (Time-bell
rings).

Just hear me, Sir. I come from that part of
the country where mica is produced. I would
request for five or ten minutes more.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please finish within five
minutes: I have been verv liberal.

SHRI GHOUSE MOHIUDDIN SHEIKH;
Thank you. Sir, as is known, the finances are
provided for a Fund >by way of a cess that
has been levied over exports of mica As far as
the Fund 1is concerned, there is a
proportionate distribution. The hon. Minister
has said that mic, is produced in Bihar,
Andhra Pradesh and Rajasthan mostly and the
profits are being distributed according to
the
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proportion of the produce. So Bihar is getting
54.2,2 per cent, Andhra Pradesh is getting
30.9 per cent, Rajasthan is getting 14.5 per
cent and other States we getting .75 per cent.
In this respect,, I would like to bring to the
kind notice of the House that whereas most!
of the production is taking place in the
districts of Bihar, Andhra Pradesh and
Rajasthan some other places in Madras also
make mica available. Though their production
is small, the labourers are there. So far as th,
Welfare Fund is concerned, they are getting
only .75 per cent. Whereas on a proportionate
basis they may not get more funds because of
less production I want the Government to
give some finan. cial assistance to the areas
where production ig less but still the labourers
are there.

So far as the medical facilities are
concerned, 1 want to say that mica is
produced in areas which .. rocky where the
labourers have to go deep down to the earth,
where he has to inhale the sylicates and he is
prone to all kinds of diseases, particularly TB
and silicosis. Most of the labourers get
affected by tuberculosis very often. For them
some ibeds are no doubt reserved in TB
hospitals,, but they are inadequate. For exam-
ple, in Andhra Pradesh, only six beds are
reserved for them in the TB hospital, Nellore.
The numbe, of beds for them isf so small that
many of the labourers are not able to get the
facilities in the hospital when admission is
denied to them. So I would request the
Minister to see that the number of these beds
should be raised at least to 15. Another thing
about the medical facilities is that stationary-
cum.mobile dispensaries are not available in
Andhra Pradesh whereas in other States some
of these are available. The Minister should
see to it that these are made available.
Another thing i want to say is that frequent
medical inspections must ibe there and there
should be a compulsory medical examination
of the labourers. Another thing is that the
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facilities that ai'e provided to those who are
suffering from TB and silicosis are so very
meagre. For their dependents a sum of Rs. 50
per month is provided. As you know,, even as
per the Government figures, the de. pendents
of a labourers would be minimum four or five
persons. A labourer who goes into the mining
area is prone to TB and for a TB patient it will
take at least one year to recover; to get out of
the hospital, and after coming out of the
hospital it takes him another six months of
proper treatment So as to be fit " work. So it
will take at least H years to> 2 years to clear
himself from the disease. Now, the
subsistence allowance given to the family of a
labourer is only Rs 50, which is so meagre. It
should be increased to not less than Rs. 200—
250. The period of recovery of nin, months is
far too less; it should be extended to two
years. Another thing I want to bring to your
kind notice is regarding the immunisation
programme for the diseases like diptheria,
whooping cough, small pox and polio. These
programmes are not properly implemented. I
request the Minister to see that all these
programmes are properly implemented.

So far as the spectacles are concerned,,
they are given only Rs. 20 which are quite
insufficient. 1 request the Minister that it
should bei provided to them, free o, at least
the amount of Rs. 20 should be enhanced to
Rs. 50.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I think you have covered all
the points.

SHRI GHOUSE MOHIUDDIN SHEIKH;
I am coming The housing problem is there
and some other problem is there. So far as the
housing problem is concerned, there are two
types of schemes; The Low.cost Housing
Scheme and Build Your own House Scheme.
For the Low-Cost Housing Scheme they are
providing only Rs. 1,600 which i far less, as
you know. For Rs. 1,600 nobodv can build a
house on his own. Nobody
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can bui'J a good house I request the Minister
to enhance- that amount and see that at least
Rs. 5,000 is given ta them.

There are no road facilities to the mica
mines. Proper roads should be maintained.

So far as the educational facilities for the
children of the labourers are concerned, only
a scholarship of Rs. 10 is given for (he
school-going children, whereas Rs. 75 is
given for the college-going children. This
amount is very meagre,, and j request that at
least Rs. 50 and Rs. 150 should be given for
them.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); I hav, given you all the time
that is possible.

SHRI GHOUSE MOHIUDDIN SHEIKH;
Only two minutes, i request you kindly to
permit me.

Another thing is regarding the ex. gratia
payment that is paid to the labourer who
meets his death in an accident. It is the most
pitiable thing. I want to bring it to the notice
of the Government that they are providing Rs.
250 for the labourer who dies in a, accident.
Here i' somebody dies in a railway accident”
the railway People give him Rs. 50,000. For
that for a coalLmine labourer, those people are
giving Rs. 20,000 to Rs 30,000, whereas the
poor mica-mine labourers are getting Rs. 250.
This is nothing,, and I expect a categorical
assurance from the hon. Minister that the ex-
gratia payment will be enhanced to not less
than Rs. 10,000. It is the minimum I am
demanding Rs. 10,000 is far less compared
with the ex-gratia payments the railways are
paying and the coal-mine labourers ar,
getting. So,, at least Rs. 10,000 ex-gratia
payment should be given to the labourer who
meets with an accident or who permanently
incapacitates because of the accident.
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Apari irom mat, j. want to say about the
figure that has been given by the hon.
Minister. He said that th, labourers are 9,000.
I vehemently contradict this figure. In those
areas where the labourers are working, they
are not in small number. They are not 9,000.
No proper register is being maintained in the
micp mines. So, in fact,, the workers are
more there. But the pity is that they are not
well organised. That is why they are not
getting their full benefit from the Government
So, I request that a proper attendance register
should be maintained.

Another thing I want to bring to you, kind
notice. The safety; weeks that a,, conducted
by the mines are a show. In that week they
will show their pomp and show , far as their
mines are concerned,, and afterwards they are
expected to continue the same thing for the
whole period. But soon after the mica safety
week is over, no safety will be there- in the
mines. The labourers are not provided with
any safety measures when they work deep
down in the mines. I would request the
Government to look into these matters and
see that all amenities are provided to the
labourers. Thank you.

3PM.
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=7 § 361 49 3|7 & wfad 3as1 oo
a4 & ferir s #6vg syfanr sl
& & | AEHT waAg F W FT F7 Al
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ATATILI &, T TACHTTT A6l &, EE-
A 7€ ¥ e & fa aifawe g
AT & e asrgam=E 1T A &
are & AOETE T T THA § Al
ATT AL FC WE | 0T G AT H5E
FHITAEr #7 1 73 WY 919 320 g § )
STE Bur i W it foreer ar F g ad
Frige a1f= Zavl T € g w3 e
THr ST vz faerr  gaE g e
T TR0, 97 A1 AFTS AR AiE
T3 % FZT I5A0 AT AW UIT a@¥
Grafy | w3 & afd amr o wgr
arg # fr fagre & o avg & 3 WA
et & 1 Fagre # avgwEi i ot |
TN T ORI AT RGIATAE ) 409,
A% 39 w1 @law fqge T faear 3
AFFT AT, AR, TEAATE AT DA
T f g F daT: 177 T AaT )
9T AT ATTRT ST T g 1 3 fa
T u1g 47 f ZrRr w1 A9AAET =90 0
At AT w2igw § 5z § ¢ foar f ag
HaT A E  ATHT UIACAIT T F |
AT § AiwT uzarsATT W@ 3 )
T 1967 7 fA7rT ¥ 514 gfqz e o
ar a4 F= g 7 faar a1 o
0T F®T Ao fEar s a&fao
fIaT¢ avdrr FOET 700 gL 9]
faadr var & f F00 T97¢ &7 72T
W e wAr wigy Ifw g
Tl $F AT %49 FATC §U § WS
iggifas dif A Gy § faay fagre
Fragr g & | ATEET T F OFT W
FART 34 W FITACHFIAE§ | Tl
w1 FgAr & B g aforsior & g gAm
F1HTT A9 Z19 | o AT aAremTiars A1
gfaard & S zav 7, grafan aaem g,
ATEATE & AT ST ATH & IA T A
AT 54719 & | T & o aga & dawac
FT § A(HT FIE @A AATE TE AL |
salfa fead ard § A9 um FEIEET
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fasr =& | AT FT dwW TH A
HIGHT HIEA FT §ATE g1 AT gEd
T & AwgAl #1 9ars o g1 5w 49
& @ fagre & o fresma gegt o
TRl wedl & arg & g anda f7ar g

A wAnw AW W4T (IAT
TEWT) . EUHETEEE Weldd . |

ff TATTE BTRE © WIEAT FASA &
TEEE [ WIE AT |

ot Srdl gEre W T oAl | ar
arzal & Fear | e, 98 e aga
drar ¥ g | THY F44 0 T899 AL
g7 wE A1 qig Ay mr T
qEe T TET T | 9 gEAT 2 fv oo
faq 1946 & % 1980 aF =it fagw
AT AT £ F @ T g3 & A
4t ar 7@ | J gmE & e oqafr
=W fag9® # 37 919 F1 99E0 T g
aee fae o it freer 34 we § faw
a9 3T IR0 G I AFA § 92 9%
Tar A Arige (e a3 A afgfEar
IAHT T TEATH HT g9 | 56 (q9gw
FT FHEA AT T TF | AT W FET
qrfzw SfF @7 St § &1 7 47 F@4 &
IHT AET g T WY gAH faw
Fo7 gu f agm fF Avew wigw W
Ty 2w & fau araw gan ) e
Aot &1 A w TEEET F7 faar
aﬁm@-ﬁ _ .. (Interruptions)
fazTer 748, 78 spAETe v A £ ) fager
F St wreET F A qATEC A AN
IF TR I9 T G4y 94T § | wew
g Y HEeT SfiSt & T I AT
FIAAT AT AT W5 F A5-45 HoEEi
A AT AT AwAT ) TR =ee
AN 06 E 99 aev faarer S
& I T\H woigdl & q% gEe -
G R q%E F Agd 251 A4 e g |
T HET HRET A FamAr w3 e}
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[ sordtr wET: "]
H 5—10 AT W9GL FIH FA arer £
wIT UF FE@E § 90 50-60 HOT
#a § wli aror wifE T wegdl A
BT #EAT & EHAU AT I
TOETS AT WATS T1 AL AT TET aal 2 |

uT uw el 7 F 5 osF gaw
Tt &g i w fagrdt qfew & faady
2 | 98 92T FH & | T TTRIT F HIIFT
T FiAwe da fage & &, s wdr
AL AGTE | AT T TS T TgH AL
¥ " e Frediee awmr A 5w
WY FF AE FT @I E | FAT UF FH
FET 3 AT UF USHT FATT @
fagw % @2 wifers of a0 577 2 A
I # 60 TTHT T TR HIAT Fd
¥ fazar #1, waig v 2few Fre-
ovw 71 faw ST 8 =% #eEr
faest g W@t Fear 781 & | ¥ fadmw
ag & o s fize #7 s 51 afam
T stwErg, @F AFWEN
g | oA, wOEE A AT T 2
Et Fiawe §F AreAm ¥ &4, e
fagw & wmr g9 & fav w faewr
q oo aF draw = K€ A far
AT S AT FT £ 0 4 60 7 65
WYEAT VAT A% & dar & 169 o 9
T TH I FAAA FAT AMET | W
W aqrdy gu< & a7 3 9 TR 0w
o f& # adum gafs e 49
AT & X ¥ ooud wr A wrg ?
IGH I AT TG & AT BIOE &, wEAY
Wi FAT AfEw ) o gEE A €
qTEIT v FHeT faer ¥ =g wifeanbat
1 g Ay mferariz & el 1 o fowey
FY afaer W aE g9 F 91 &1 &5
fo 7 #& o @ &\ goa ool #
AT HIGT & | S OF F AT FHE H
50-60 WNT AZHC FH &G & 3
AT WG GHA A0 & | ATEET
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X AW T FHE T A AT FAT A
AWi WAL AF) ¥ | TAT &4 24 & aer
@ ¥ fasga § 712 7 2% 97 92 7Age!
) @13 57w @ fam 3 fF ar E
ST IS FegE AW WO 8- 9 @9
Fardi & 7 = wage o #x forr ® 8
s £, < T fegrdy faedr & 7
vt qfgm @ 7w swAr ar 75 @
uF faet aeT ¥ faey § /i oF e
uF gEwr fid 4T T aF Aad g
AGT WA A 8 | OR A NI E U
wagd & faug & w1 o afows &
R fuy o+ | g, Al e sam
W T A, AN 2@ | T gAr
UAr e A S o O 1 G e R T L |
g FTY g ¢ fred aat T e
1 AuT #1 frala §9 T2r @ | 5
AW amr § A A g § FE e
& TEAT & WA W TAT A2 9%
aw s & 5 oww T fafe we
el

st us a1 § [T FFAT qrEAT
g | Star WL vy ofr Ay oA T wEr e fy
qoF AgA HEA Ay g, q4fr 73
g ArdY wmar | faer & ) =W T
wad ®7 faue T=1 7@ 29 & afaw
AT ATE ATEHT 259 FTANTE F1 A9
o & | A (o F3 § faua 6 3w
frar & ar /2% 7 @St F 9TeuiS "I
vge UF Wier & fd Feoawn ar o
39 a7 7 fad ar 377 T e 31 W
w14 @) fear & 1« wmAww ag & fa
T T f5 g AT 4% A A
TEHF@ FT & a1 Tg F< &1 Tg
FT Al Faar o =@ifEn fr oo areE
FT VAR 9 5T W Fgi 7% FC G99 & |
foaar vENE FT oz wEE o
WA WC @ ST & gH Aare Ag grr
aifgu | qfewar & 1. 541 1, 67 3fawa
fardwfy sgar wveenr 7 WA @, AgAE FE
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o wHEe ) A2 g | afy g Fas e
THFT ITATT AT A T T A
2w | FT w9 a1 gH 5 agd 49
aw grn | o e e &
Are S g T Y EAr Afge o 7 &y
97 A F9 o7 § fagaw & awda
FEE |

St A A Bgs o (e 3w )
JYAATHE LA, I AT F1 Al
aifaat § wd € ) #, wWifF T wogd
F T WEEC AUF HOE & Fe
faf 1 Wy & =wfAw = o fas
21 @ 4T Fg *00 Agar § | wew
wEl WERA F AZ AT & 4T A EL
W@ v oa aar & faar a8% ¥ readd
T A g g S AR &
affst W Ay A wfe wes
Yz geEY W gaiior demn fawmad,
FIEA WIT FATT T 28 ACHL T 57 a6
TE AATE | AT AW & SWH A S
FET WA T &, A WY AT =T @I
2 | wmEz ST a@Tewid ER fE T
st T & "9 ¥ ofawr e @,
aq 7z e fem § B fofgew
¥ s{EF0" OF FOTHN T AW
e & forare €7 &\ 951 7% mifew
w1 AT B, a5 A faege wd €
attfaer &t g A A 2, foent s=er
A #1 78 frean 8, 5% ufw
X & | Afew wifew F wroor @ @
¥ @ 7% IT A6 H S F6 uR
afist & @t # o gu & Ay T g
F AT ATET B I FH F §
=z, Gfge oo & FF nas  faeew
arel H1 A IAAY O T G ST FEEC
# faurdy g o 2, @ I qEA
T AU 1 T & | A1 § A A
g St f wely gz S 7 @y f oy
HTB-3 FE g #1 a A @ 8
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afFm gt =m, Freai ot fofdiz—
A dmraw T A § aaa—a T
TATH W UE UF qO% 4 9T aq
war & o a0 & Ardr 3= § wor
w2w W, TH T F ¥ a7 USE 7 A
@l @ mar g | a & s g fFoafz
a8 fa@ oy 7 71, QU vF Fehifey
AT FT F @19 foaa 7 = sahr i o
gu @l Al w1 e q o q,
mifawr &4, s qufeai feems o
W OWE g E 3T A gean, I
wrear, I wenw &t F are § 6rf
FHAT F7 |

7 A 72 & fF wegd w1 amar
qT WIET FTHWAT & | Wagdl F wrad
i g 3T st awgdy 7F fow
2 & I 9T AT A7 S fAgan
oo 0% & oS e @n g,
qAF F QAT F A § AT WA=
o HAT-IE AR § F owed srewee
FT FET T I 7 e @ ) F = g
fresapan d mads & o7 afaw
faew & & W A A @ A0
aEY smaeat garey 5 faad g
# o waw g, saw swaer A
oA W AET 1" | IEH S AL ET AW
g T sfaer ot fewifoe w¢
& &, Sy fewii 7 i1 a5 gAv 8, =W
qy Y mmoET S fedEw wd 8 A
IART A9E § TEA AST AT "R
% | 39 agT & W AT g AT A 2
BrEr Hl @ w@Ee wa9T a0 fEm
F1 a1 fam, % Al & Ay A
aiz fe1 w1 A1 T 37 Far faan
TEY &M AT WY-smEwEaT %1 41 H{1E
T & WX HEET A Al dr A9
foreedT 1 A1 @iET A a4l &4 o0 Jl
fafe & fag F§ g a@ar &, a7
A% =41 % faw qard 7 y=ww @
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sksk
[=fr arreed| wige fam]
&, Az FE AT T E A E
T G EIAT T AT T
Rt %0 &1 o T FT RNAT HT
7H § AAF T TN A ARG A
3, @i e 9@ T 2 7 i #r 7=8
advd 3@y T fAwrT aFe |

iAo 3 agA fATia @ g8
fraz a=n f& w3 F"@0 #1 &@
qaa FIAAT & HIT WA TT 54 AT
7Y gfaer 8w gva ok sdFaTa
v gfaar B IR W W AT IFH
AT 8§ ASAVNAT §, A AT TS E VR
T AW A pE I WY SorE A R
AT FAM AOZ TN T UE E, A(H
fraeara W wedt w1 G foor 9@ I
> Fifr AT A I FEATT TN |
1 8 qrgar 7 & w vAdr At Gy
e famar veoms w0 R T fer
= 3 IeAEt gt Ay gt
# qEer Wl agT A2 WA 9T F, 799
fifgm Fot Se-agre AT 49 47§,
77t 7w FF st sitare aq ar # faaw
A7 agis A1 T Z1 AFT 8 | Al IAH
qte 7 GRT AT TS | T A
AT F oAFGON AT F OATA G
g7 sUEE4T, TIT  ATH A OF YT
IO W FT T OTAX AN g AAT
A F FEAT A ST WL HOT @
ara ® g 5 ogawn wfeepr W
F fam, g1 ok #ea@r gad & fau
ATT ATE ATAAT F90 FH4, T AHT
ATTET AAIGT FIAHET G AR E AT
TE | R W9 9T wdr  agy
fawtre @ 7@1 ®7 A%AT | FAT G FET
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fo 97 |AT ¥ # F IO9F faFET 2
T 9T 43 A9 F7 A9 gEr & "
AN F WA TEAA F Al AT IAH
&I G 3 IAF HATAT AT AL A
T H AT AG FF WIE AT ATA
300 & FFT 500 wfAaT w1 qA0E T
& 1 3g mArw 59 F1 0w § ¢ wear
fafa o Famn w300 A AR 9T
H O T AT S e A 9 A
STV 7 FHAT A SAGE T HIG L DA
H FFATL 2T 3T & (AT TF G077
AT a0 AT HAZNF o
{90 (mE ST 97 7 aET

Tt Trmew wtsy (faar)
FOEATIT S, WA e fade &
frzre, TraEAeT ST AT AWM 2
wE OfE H, ATA 4 20 49 959 HITE
ATET T &6l AETT U AFTT T Fa
G AtRT 97 97 "WiEfRTT  qiEET
AT qAT A EAR A AT ITAT
FANT 9 FAT, TR WIZT BT ORTH
Aoty fzagerne 5§ A a3 war whe
dre-dls T |4 ¥ qaZE0 F7 Fe47 A
FAAT WS | OF ATAT 9T (4 394 307 0
HITHT HAZL FT 9647 i o 4r g
T 910 FIT F F0T T AT 941
¥ A937 2 | F q47 a5 fawe qferegfy
# @ w7 § a0 wewn aeew A
ST TATRT |, wEvEr ofer 7 sz
AT GE-HT F ama 3T a6
FAC AT FET, TAT FE H A qrIe ¢
T T 4.9 FAMIGA1EsT 2. #@af 9 471
# 1 "z =€ S F e SAA g
FE AT FHAYT 3 | TOR 3T ARG qHY
TT TTHA 0 AHT T4 FIATL T T,
A% da%aT & fav 450 gan, o @i
AT 0 A F F oa W taE A
FAT W A FOAT AT AT 5
gifasa 1 = fast & arg qifemiz
¥ a7 & fau a7 sienz fasr aan T4
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% 1T AT ALA AN T wAg
% 9T AE HIE ACHL ZY, TFATH FRFAT
FA 1

F{ATETT F, AEF TAT T AT

HAZT /A FT & & AITCFAT I 9T
FH T § FF WEFT AT 0T
FT AT AR 6 74 § & 0% T 'qrad=
a7 T F ST FOR A E, 45T F W
ASAT AT vaT F W ITRAZ T WOIT
TTA & | AT AEHT HE &1 04T WITeT
& 3T AT E, AET T TR T AALT
ZF AT & | gewr T fatraa 3 wE-
T4 ATt & AT ATz W o6 % ¥
wifad 67 fzar & F0R7 907 24T, qrswr
Tigry # AT AqzT £ 31 % faliAe
A HZA FA X qA AE, 1978 H
fafaaa &= forr g1 a1 w17 719 7%
anr fefsra =1 gar waf wrzsr 5r
FIRA BR A% 75, A6 a2 7§ Afwa
AT H TAZ FE1 440 | AT A5
FAYT AAEA 1976 T FEHRL T AT
Fear =7 | 47 a7 7 wrAT 34T AT A3
2 AT AAZY F AT T Tr90 751 G
AMT-38 T T HAIST A0 %7 F fw
FTHRIT ¥ WF FAT A41 arar {7 gv aq
T FNT T3 WE, ATHRD AT A AT
too AT oafaw 7z wf AW A
TEA-HAL, WEAT HI2T F, 3T Aadd
T THCASENT w4 & | a1 A6 Ao
FAT 300 A2, IFT F frazs w00
Frigm | g6 fog /AT g |fg o
7z $& & e war

IIAATTA A1, TZ A1 BT GHRIST
F ¥ A0 51 gHeRz qRE A5 g,
1T IAFI T A7 BT P, a4 AN GI
Twesl fFar sronp sasr R @ &
STTEAT T ANTAT 54 F qa4a # & #7d
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A AH FgAT ARAT E
FHAT JF FF W T AfFO
TAFAT qAF H 0T AF %
Wt wET £ o399 7 grsfEn #y
FETA §, 9T W FELT g, GlEwa
0z #1 F817 &, frAmT 1 w6
Z M7 oAeeT  IT F g9 ¥ 94
frgs ¥ araa w1, =7 wifz 51
FAL OF OF KT & A §F ArA] H7
ECLIE TE B L -C S 2 B £
¥ fr e T 5w & ddq ¥
FE =q0a JA7 f2ar &4 =W Frafae
T T ATHT | HIEHT ATS H 0o
FLY AT S AFZT £ IA AT AT
fave @medqr & 1 3F A F 90
afamd aagdl &1 9507 780 faaT o
FTHETT ST TAT FAY & oAg 75 qrde
T owias 2190 & WT FrEr F (A
g "wET AAg ¥ wgAr § fvoww
dar famr %7 A% fA4F wsE
AAET | AHA IA F OFE A
AL AT AT FE A 9Ar ZAd
qLHF ITEAE E AMAT F AT AFE W
fd aq F2F 21 9@r & =4 a3
W7 AT AAq W 7 Frfag
T WMqA T AT FF OHIEZ JwAfss
afear 2 | gT A4 5, 7 A FA
FI TEATIZA FIA 7 WIT UFAIEE
Zta g7 wawEar W faadar 3 9@
dar f& o UF HAAE  FIEq
F o agT & ATT A
39 F BF AUA A AT FIA WEH
& gzt waC wE wFHIEZ FOAGT 2
a1 39 ¥ (99 20 gA¢ H @ F%
30 AT aF OF AIHT & ATH T
faaar &, afsa agt s000 & vara
FAY TR &1 F47 e w1 w9 A"
ff w4 fadar & | ZEa oFIfeas
ST UR WEd UFHISE 0T Al g
A 6 FAMC @ A4 AT 5 AL A
FG SATEM ZIAT & | HAA F AT
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[ e ates)
F wogdl &1 Araq A sArag W@
g AT AvEAr wwgdl @ SfrEw dr
sdt 9@ &1 2, "fww gewe F FY
FEAFA AT A T @ A AgT
& am | demma A Wi

%ﬁrg ﬁwagrzﬁ'emrﬁaﬁ
qEEr & 3T AT W AF FL |
fafmr aw &1 1976 W oW F
fem fFam ar o sw @7 faEny
FIH TN AFEAT FI [ SEA &
L U O A R 1 0 R A U S
T IHE HHATT FAF qee

fom s #1 Fifor 7 ofs 37
wergel w1 agd faw ww | gaw
AAHAT T o7 1 F 3T 97 W
#1 @A 31 Afgy | Afeww gew
F g H ot § gw wEm awar
g | fagre v ¥ #monm & 9w
UF BHE9ET 2 | 9HE  q w%
THZTE AT A FTHY ATH £ WY
T FaT ZATSAT # TR E AT "
F YT FT AT RO, TET TC AT
afews Gz &1 @7 2 99 F T
AN A FEA 56 a1 57 g
T AT @TEl e9AT g1 §¥AT &
v # favgz @ @7 wow #
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iz fam fozg w1 WY gt A0
®H ¥ AT &7 SeOW I TR
AT 5 7 AT A WA G R AT
qIFT I UTHA FI AT HE AIY
z5 & | grwATsAs o, gaq faEwE
qfefeafa wresr wEa & & W F6
1w O S ol 5 £ = £
T F gET g Tmfen,  gEd
FFAEE gl & 97 WET s
faadt 2 #w wagdd &1 AT srae
FA FEAT TTAT F L FOIA OF AT
TG THH FT g & AT @i #
T4 WA B | TH THFT T 20 TEHE
TIEE FF AW FLT AT HAGA A
FM 81 AT & 1w R waEe
G & foer cafedr o zf
Al

(Interruptions)

qi WAt wgw Fwmo oo omm
1 # 5

Wy IWiTT 41ET : gW al we
F | sygarad S, § 4% %%
gt fm wfasio & g 2F.
iz g g | Far Afewa
stam saw g =gy i
gifeqesr 1 afew waw @@ &7
g1 FW AEl FAAT |

544

A
Y

=

2

FTHATE AT, A G\ AT TET
T% HIHET § SFT T FH AT 2
=Te fagre &1, T9FE™ g1 ar mwiw
waw g, afwEi # oewi qw amEws
aHl 10-20 W & FETH AW &
WETH F weae waA § owgr @
FH FIE § GEETAT STAT § | TEY
& qEFT W ATETT T ZEAT AT
ﬁvsﬁtrm'r:ﬁa'-'ra aFAT, W
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WO A SEE FrEHT AT awafa
uréwr 1 wefa F oo oS v mmr
ATET FAC FU AZ WA G FE
fagal % swx AvEl FO80 w@
THE | wE oY agt & owwgd
# fau oWy o 7 & a1 9@ T
AW ¢ g 9 gfeveer Fe
weAr W oAE, T OAEN, TWeX AN,
o oW & agm g A
aifeqzdl & weaen § sfaa wEam
F¢ aifw agr &, A F el &
AT Bl "W, W1 WAFL A
g Tt gam IfEa fewr
HA

av

(Interruptions)

IEAEI (7 fadm AEA R )
g famz F @ #fwg ) gw a@m
= faa #1 fwfam w0 9@y 2 )

o TAWT WIAF 1 FTHAEL

E)

0 & wrEar fawaaw & o3a%0
e FW faaw & oAifE E
T TEAN AT FHAT AN FAA F |
#7 qit 2 x5 fEa g gar
¢ was 4F & e A smg oo
TFIIIE A7 AT | AT UFEATE Al
ZET A1 9 & e a9 fF ouwmeE
a7 W1 2 Aled WIZEOM 9T AT |
77 ¥ AWC GA AN AT ZG Al
GTEANA 9T AT AT UFEE 9%
a7 | FAFT qrEAT 4w T )

:

THE  VICE-CHAIRMAN
DINESH GOSWAMI);

(SHRI
Please finish.

i TETTE Wiw ;. 3T 97 9T
ATHETT N {Eadl § "q=AT F0q0 |
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FIAATEGE AT, H UF AT HIT
g AT ATEAT § | WIFIT W &
faaefr ardw & faaft sy & vadr
qEdY AR AVAATTANT  FT 2T

m
i

gqq ¥ ATET W g9 A4 fAT &
fa=re weAT Fifed f gaahy wamfar
iy 2, T8 A W oag fiw w7
axar &, for TmT 7w Az w37
gwal & 7 A0 48 ATEHT €T TTEAT
ff F1A9 FIA AGF F T AAT AAT
gz AT fEm oamw f§ gz "
seafaa oforr § 71 fesdvamg ¢

-

% ¢ IT AT g IT ALEHT T
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|4i <iaas. TiEE |
fasre Foar wifgd | TAAD F A1
a za faw w1 AL & £

SHRI KALYAN ROY (West Bengal): Sir,
I shall be very brief. I would only raise a few
points. Sir, the Bill as such is
non.controversial but it has greatly
disappointed us. The Minister is new but the
Government knows the problems of the mica
industry,, th, industry is entirely in the private
sector. It "is one industry which is from A to
Z controlled by the private sector mainly
concentrat. ed in Bihar, Rajasthan and some
placed iii Andhra Pradesh. It is owned by
worst kind of unscrupulous owners who have
done nothing for the workers nor have they
developed the area. The entire money—most
of it is black—has been siphoned to other
places for other kinds of activi. ties.

As a matter of fact, you will be surprised to
know, I asked a question as early as 26th
March, 1976: What is the investment in this
private sector? The Minister was Mr, Sukhdev
Prasad. He said: "No information regarding
the investment m:ide by mines in the private
sector is readily available." This was in 1-978
even when the Government was so powerful
and I hope the Minister would agree that i,
1976—the dynamic decade—the Government
was very powerful. Even ,t that time they bad
no figures. And I can challenge even today the
Government have no figures of investments
because there is no investment at all. On the
other band,, this particular industry has been
subjected to worse kind of unscientific
mining, slaughter mining and selective
mining. As a matter of fact, th, present
Minister of Mines and Steel in reply to a
question of mine on the 18th March, 1980
stated: "During the course of periodic ins.
pections carried out by Indian Bureau of
Mines, it has come to notice that *soma mica
mines in Bihar were not being worked in a
scientific manner."
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flWhat do we do about it? Then I asked: How
many violations of the Mineral Conservation
and Develop, ment Rules have been detected?
On the 24th Jun. the Minister of Steel and
Mines replied; "During the periodic
inspections carried out in the last 3 years,,
violations of the Mineral Conservation and
Development Rules have been detected in 370
cases" whereas the number of mines today i,
India i less than 200. In one reply to a
question the Minister stated that in 1961, there
were 432 mines i -, the country; today's
number, accord, ing to the Ministry, is 163.
And according to the Minister,, there were—
tlhis was a reply given by Mr Biju Patnaik—
on the average, 16,000 workers per day i" the
mica mining industry which has now fallen to
less than 10,000 workers and acco to the
Minister when he piloted the Bill in the other
House on August 4, the number has gone
down to 8,000. The production figures are
absolutely  unreliable, misleading and
deceptive. How do you explain these
production figures? None of these figures are
right, neither the production figures nor the
export figures. Why do I say this? As per the
annual report of the Government of India in
relation to the Ministry of Steel and Mines.
1979.80, the production of mica in 1975 was
11,000 tonnes. In 1976, it was 9,000 tonnes.
In 1977, it was 0,552 tonnes. In 1973, it was
9,993 tonnes. In 1979,, the provisional figure
is 8,896 tonnes. But you will be surprised to 1
now the export figures. In an industry which is
pro. ducing less than 9.000 tonnes per year,
for the last six years,, the ex. ports are: In
1975, 34,000 tonnes of the value of Rs. 18
crores,. in 1976, 22,000 tonnes of the value of
Rs. 24 crores, in 1977. 23.000 tonnes of the
value of Rs. 23.7 crores and in 1973, 23,000
tonnes of the total value of Rs. 25 crores. In
other words, the price realised has gone up
nearly five to six times during the last seven
years. Now. how do you reconcile: these two
figures? The production is stagnant at 8,000 o,
9,000 tonnes and the export is 34,000 tonnes.
The question is, who
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is misleading whom? Is the Govern, ment
not aware of it? This figure about! the
number of workers is absolutely  wrong.
There are nearly 40,,000 workers who are
working in these mines. My friend from the
BJP has said whatever the private” sector
wanted him to say and he has now left.  H,
will know th, position if he goes and sees
these mines.  There are 40,000 workers who
are working in the jungles whose names ar,
not on the muster rolls, but whose names are
in the private  books of the owners.
They do not get any facility, not even proper
wages,, leave alone the question of medical
facilities and so ou. A large number of
workers are employed i, these mica mines.
But  unfortunately, no attempt  has been
made by the Director-General of Mines Safety
or by the Welfare Fund or by tlhe Ministry tqf
find out the extent of this miserable,
inhuman and mediavel exploitation, to which
the workers are subjected fo, the last *° years.
There is no attempt at all to understand the
dimension of the problem. Out of these
40,000 workers, there are unconfirmed and
unofficial surveys which point out that 70 per
cent workers are suffering from Silicosis and
85 per cent from Tuberculosis. Till
today, not a  single worker  suffering
from Silicosis has been paid any
compensation for the occupational disease
because your welfare fund and your doctors
do not know how to diagnose Silicosis. This is
a wonderful thing.  This is nowhere i, th,
world.  As a matter of fact, I have been told
by a British miner, who is also a trade
union leader, that workers in Namibia and in
South Africa, are today much better
looked after than ou; Indian workers in the
mica mines. This is an unfortunate
situation.  You are aware of it.  Not that you
are  not aware of it.  The Director-General
of Mines Safety is very much aware of thi
situation. When the accidents in the mica
mines are  going up every year, the number
of  inspections by th, Director-General of
Mines Safety has gone down. I have the
figures. I do not want to quote them.  The
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number of inspections per mica mine in India
has gone down during the last five years when
the number of accidents in the mica mines and
serious injuries has been the highest. These are
concealed, suppressed and ignored. You know it.
Afte, know-I ing all these things, you have
brought out a Bill which is no Bill at all. Is it th,
way to tackle the problem in relation to a
commodity which is giving you Rs. 25 crores
and whose unit value has gone up?

1980 ]

Now, as has been pointed out by some hon.
Members, the wage was increased by a
notification on 27th September, 1975. Since
1975, which is the date of dynamic decade till
today, there ha, been no increase in the
wa<;es. Whereas in the case of all other

mines, workers are entitled to mor;
underground allowance, more dcarness
allowance and so on, nothing is paid to the
niica workers. What is the payment? The un-
skilled under-ground workers are getting Es.
6.96 per day. The underground semi-skilled
workers are getting Rs. 8.70. Sir, the West
Bengal Government has issued a notification
as per which the agricultural wor-on the
surface are entitled to Rs. 9.50. And here the
underground semi-skilled worker, ie. a
mechanical helper, , fitter helper, electric
helper, winding engine khalasi, is getting Rs.
8 70 ind the highest wage in the mica
underground mine is Rs. 10.40. In spite of so
many letters, so many representations, so
many appeals, so many demonstrations, till
today the Government have taken no step to
increase the wages.

So, my first point was that the Minister
should tell us exactly, what is the number of
workers who are going to benefit because th,
figures which he has given in the other
House, ar, misleading? What is the
production, we would like to know? And then
he should e*Plain and reconcile the tw
statements, i.e. export of 34 tonnes and
production of 8,000 tonnes How many hidden
mines are working in the Kodarma Bihar
area?
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[Shri Kalyan Roy]

I have personally talked to Mr. Swaminathan.
who is the Secretary in the department eft
Steel and Mines. He said, we do not know. I
quote him, he said, "I am not aware how the
discripancy has arisen." We are not at all
satisfied with their replies.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I think you have made your
points.

SHRI KALYAN ROY: I am summarising.
The third point is that unfortunately, there has
been a cut. You are supposed to spend more
on the welfare schemes, but actually there is a
cut in your allocation of water supply.
Previously, it was two to three lakhs. Now it
has come to one lakh or something like that.

My other point is about the depressing
situation regarding functioning of this
particular mica welfare fund. Every year we
find that the closing balance is increasing.
Nobody can explain, why is this closing
balance increasing every year? The money
should have been spent on the welfare
activities. In coal mines, after all these years
of nationalisation, the Coal India has stated
that they have been able to provide some type
of quarters up to the extent of 22 per cent.
About 7 lakh workers are working in coal
mines and only 22 per cent have been given
some quarters. In mica mine not even 0.1 per
cent workers have been given houses. There is
no proper water supply, no proper
underground registers of who are going down
and who are coming up. no proper monitoring
of accidents. What is this? We are talking of
bonded slaves. They are worse than the
bonded slaves there. Is it not the duty of the
Ministry of Labour to see to all these things? |
know you are the child of the capitalist
svstpm. You cannot ge* out of it, but have it
on the real canitalist system. It is feudalism,
worse than capitalism. And here is a case on
the basis of their own record, on the basis of
the reply by Minister of
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Mines in this very House that the mines are
being worked in an unscientific manner. I am
giving one example. One of the main reason,
why we ar, facing acute shortage of coking
coai, is because the entire Jharia field is
surrounded by fire, because of the unscientific
mining in the past. All the coking coal has
been destroyed in the last hundred year; by
the British gwner, and the Indian owners.
Today we have to stabilise the entire area.
This is one of the reason for declining produc-
tion in the coking coal mines. The sam,
situation in mica is developing which is
resorting to unscientific mining. You ar,
likely to face the same situation over there.
What will be left after 30 years?

So, here is a case for immediate take-over
of the mica mines; increase the wages with an
Ordinance; and call a real tripartite meeting
to discuss the problems of the mica workers,
particularly on the safety side which has
deteriorated in the last few years.

SHRI P. VENKATA REDDY: Mr. Vice-
Chairman, Sir, I am thankful to the hon.
Members for having given good ugegstiong
and also supporting the Bill unanimously.

Hon. Shri Dhabe has said that na.
tionalisation sTiould be done. But. Sir, in all
cases of nationalisation ! there are 5o many
problems. In the case of mica mining industry,
those mine, are scattered her, and there, over a
large area, and also there is no certainty whether
any mines would work for three months or six
months or one year—we cannot say. There are so

many difficulties. Therefore, it will not be
possible to nationalise this industry at present.

Also he gav, a suggestion to increase the
levy from three to five per cent. This is under
examination by a Sub-Committee. After
receiving its report, the Government will
consider how far it can be increased. Then a
point was made that so much of balance
amount is there.
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SHRI S. W. UHABIJ: Rs. 20 la’ns.

SHRI P. VENKATA REDDY; More than
taat. So why not utilise it? Necessary
attention is being given to that also.
Gradually w, a-e getting mor, levy and more
benefits will be given. It can be taken care
of.

About housing, it has been said' that very
meagre facilities ar, there. As the hon.
Member himself said, there are two types of
low cost housing schemes. Seventy-fiv, per
cent 01 th, amount is borne by the cess fund.
In some areas, it is very difficult, especially in
Bihar. These mines are situated in dense
forests and; therefore, there is no use of
constructing permanent houses. It will be a
waste. We.cannot say how long those mines
can have mica and for how long we can
extract mica from those mines. Therefore, if
you construct pucca houses, it will be a waste
after some time. Therefore, a Central
Committee has recommended that some kind
of temporary houses or prefabricated houses
should be constructed. This is under examina-
tion of the Government. In all the cases we
are not able to give housing schemes. In
certain areas, like in Andhra region and
Rajasthan region, ther, are "Build Your Own
House" schemes. They are doing well. They
ar, being given Rs. 1500. Out of it Rs. 600 i
subsidy and Rs. 900 i loa, without an,
interest. In nine years through monthly in-
stalment?, they have to repay. That scheme is
also working well. Also the Stat,
Governments can take up some schemes for
which we can give 75 per cent of subsidy. So
all these schemes are going on.

Regarding fatal accidents, it has been said,
that a very meagre compensation is being
given. It has been said "™t Rs 2000 and odd
ar, being given. That is not correct. For fatal
accidents, the enmppnsaticm comes under
the Workmen's Compensation Act, -
".ccording to which up to a maximum of Rs
23,000 cHI hp given. That can be borne by
the owners of the n-ine
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A reference was made to the ex. gratia
payment oeing given from the case fund. It is
Rs. 250. (Interruptions). No, Sir, the ex-
gratia payment is only Ks. 250 which is
being grven out of che cess fund. The wnera
nave to meet the funds and to give
workmen's compensation. They come under
the Workmen's Compensation Act and they
have to pay up to a maximum of Rs. 23,000'.

About the medical facilities being meagre
and ther, being no facilities for T.B. patients,
it is not correct to say that. The facilities are
being increased year by year. There is one TB
unit in Kodarma where there are a hundred
beds. Also there ar, TB wards in some places
in Andhra Pradesh aind Rajasthan. There are
20 beds in Kalacheru. . Another 20 beds in
Rajasthan.

SHRI LADLI MOHAN NIGAM: How
many in Bihar?

SHRI P. VENKATA REDDY: Hund. red
beds in Kodarma,

SHRI KALYAN ROY: That we can find
out from the book. Anything morg you have
to say? What about direction perspective?

SHRI P. VENKATA REDDY; Yes, we
are to take all these aspects into
consideration,, according to the provision of
funds. We have to increase the beds
wherever necessary. That aspect will be
taken into consideration and necessary action
wil] be taken

It is no; possible to hav, one General
Welfare Board for all the mines including the
coal-mines Coal mines are under a public
underta.k whereas these arc privately owned.
So, one welfare board is not possible.

I wEA WEe  wa| - ag al
gagt wAg ¥ & Sen aee
> oy AT IEFT F, AT maw
FT 9 ACHTIT FATHT, TE FAT A7
A1 a @R gt wEdar |



259 Mica Mines Labour

SHRI P. VENKATA REDDY: At present
ft ** 1% pSiPle to have one board for all thes,
mines.

SHRI KALYAN ROY; At least you
should condemn. This is not develop, ment
and regulation. It is slaughter-mining. Th,
Steel Minister himself has admitted. The
number of workers he does not say.
Investment) you do not know. What do you
know? What is the number of workers?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You have made that point. He
has not come to your point yet.

SHRI KALYAN ROY; If this is the
beginning, [ have yet to hear the conclusion.

SHRI P. VENKATA Rfi*DY; According
to honourable Shv Kalyan Roy, it is 40,000,
but I "am "'raid I cannot accept that figure.

SHRI S. W. DHABE: Whay the figure?
SHRI P. VENKATA REDDI. "“bout 9,000.

SHRI KALYAN ROY; "About"! A
Minister of the Government of India ia
saving "About".

SHRI P. VENKATA REDDY: Mr.
Ghouse Mohiuddin Sheikh mentioned about
export. This is a Commerce subject and the
Commerce Ministry has to look after it. He
also mention. ed about! smuggling and low
wages also. In fact, most of the Members
asked about wages and they said meagre
wages are there. This labour comes under the
Minimum Wages Act. Recently some
revision has been made Most of the
Members, it seems, are unaware of th, fact
that on 15-9-1980 they were revised. Now
they are getting..

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Kalyan Roy, please. H, is
replying to one of you, points.

SHRI P. VENKATA REDDY; Under the
Minimum Wages Act they have been revised
on 15.9-1980. Now un-
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skilled labour geii, above ground Rs. 6.65
and,, below ground, Rs. 8.00; Semi-skilled,
above ground, Rs. 8.35 and, below ground
Rs. 10; skilled, above ground Rs. 10 and,,
below ground Rs. 12; clerical, Rs. 10. Again,
it is felt, this is not enough and another
revision is necessary because the consumer
price index is very high. For your kind
information, this revision was done on 15-9-
1980 and another revision may also take
place soon. That can be done, I think.

Honourable Shri Sheikh also said that
distribution of the cess is not being done
proportionately and, therefore, injustice is
being done. Not only production but the
number of workers also is being taken into
consideration while distributing the cess and,,
therefore, there is no injustice being done to
anybody. Likewise, he said that no mobile
medical unit is there in the Andhra area. It is
not true Three mobile medical units are there
in Bihar, one in Rajasthan and another in
Andhra Pradesh also. He has also said that
Rs. 50 is being given to dependants of TB
patients which is meagre and that it must be
raised to Rs. 250 for , period of two years.
Now it is for nine months at the rate of Rs. 50
per month.

SHRI LADLI MOHAN NIGAM: After
nine months?

SHRI P. VENKATA REDDY; When the
patient £°%s ' treatment, then subsistence
allowance will be given to the dependants for
nine months. But he says that nine months is
not sufficient and so they must be given for
two years.

SHRI KALYAN ROY: I, a large number
of cases where cases have been reported, the
managements are not paying even the Rs. 50.
It is non-implementation.

SHRI P. VENKATA REDDY: I will look
into the matter.
SHRI LADLI MOHAN NIGAM: Thank

you.

SHRI P. VENKATA REDDY: Therefore,
for Increasing this amount
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of Rs. 50, I will look into the matter and see
what best I can do about it.

w1 e dWigw faw o &Y, 4T,
F fao &t woa &g frar g 1 92
fafamifan foaw f& S%31 0 94
&y a2, wu% fau mma &
foar & 7

SHRI GHOUSE MOHIUDDIN SHEIKH;
Silicosis ana TB ,,, on the same footing.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); How long will you take to
conclude?

SHRI p, VENKATA REDDY; Another five
minutes. Now, about the supply of
spectacles,, they are being given Rs. 20,
which he says is  not enough, they must get

more. It will be looked into. ~ Some hon.
Members referred to MiTCO and said that it is
not working satisfactorily. It is a
valuable suggestion made. I think this

will be taken care of by the concerned
Ministry.  Some of the Members have also
said that instead ot exporting crude mica
we can have mica industry so that we can
get more foreign exchange and we can get a
price which is five timey  more. I think
that is a viluabl, suggestion which the
concerned Ministry will take care of.
About the use °f ™ in the electronic
industry, it i, a valuable suggestion. I
think for finished goods we can certainly
get five time; more, if not more.  They are
all  valuable suggestions that will be
taken care of.

About, the question of compensation in
fatal acsidents the Members have pointed out
that thci compensation is a very meagre one.
Most of the Members are under the
impression that they get Rs. 2000, Rs. 3000 or
Rs. 4000. Under the Workmen's Com-
pensation Act they are able to get a maximum
of Rs. 23,000; the amount of Rs. 250/ is an
ex-gratia payment only. 1 do feel that it is a
very meagre amount. I will 1°0k into the
mattrr and put it before the Advisory
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Committee and see how far it can be raised.

Some Members have said that in some
hospitals even doctor, ar, not available. This
also would be examined.

Most of other Members have made similar
points I am thankful to the hon. Members for
giving their valuable suggestions. I have
noted all those suggestions and I will see
what I can do after examining them. I will
also personally visit those places and see how
far I can improve the conditions in regard to
medical facilities, educational facilities, etc.
So once again I thank the hon. Members.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); The question is:

"That the Bill further to amend the Mica
Mines Labour Welfare Fund Act, 1946,. as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); We shall now take up the
elause.by-clause consideration of the Bill.
There are no amendments.

Clause 2 was added to the Bill.

Clause 1. the Enacting Formula and the
Title were added *o the Bill.

SHRI P. VENKATA REDDY:; Sir, I beg
to move:

"That the Bill be passed "

The question was nut and the lon
was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The Hous; stands adjourned to
re-assemble at 1] A.M. tomorrow.

The House then adjourncc
at four minutes past ** °
the clock till eleven of

clock on Tuesday, the 25t
November, 1980.



